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To provide for the removal of doubts in respect of certain provision
of the Uttar Pradesh Industrial Area Development Act, 1976 and to
validate certain acts and proceedings there under. It Is Hereby
enacted in the Forty-second Year of the Republic of India as
follows:-

1. Short Title And Commencement :-

(1) This Act may be called the Uttar Pradesh Industrial Area
Development (Removal of Doubts and Validation) Act, 1991. (2)
Section 2, 3 and 4 shall be deemed to have come into force on July
19, 1991 and the remaining provisions shall come into force at
once.

2. XXX :-

For the removal of doubts it hereby declared that the Removal
provisions of claused (d) of section 2 of the Uttar Pradesh of doubts
Industrial Area Development Act 1976, herein afterreferred to as
the principal Act empower and shall be deemed always to have
empowered, the State Government to declare any area as industrial
development area.

3. The Area Specified In The Respective Schedule To
Validation Governments Notifications On :-

(a) 8452 Bha. U. XVIII-11-223BhA-88 Dated November 30, 1989;
(b) 8425(1) B.U. XVIII-11-233 BhA-88, Dated November 30, 1989;



and (c) 7436-Bha. U. XVIII-11-107-BhA-85, Dated January 28,
1991 shall be deemed to be, and always to have been, declared by
the State Government as industrial development areas under clause
(d) of section 2 of the principal Act and the said notification shall
be, and be deemed always to have been valid and lawful as if the
provisions of this Act where in force at all material times.

4. The Provisions Of This Act Shall Have Effect Not With
Standing Anything To The Contained In Any Judgment,
Decree Or Order Of Any Court Or Authority :-

5. U.P. Ordinance No.23 Of :-

(1) The Uttar Pradesh Industrial Area Development (Removal of
Doubts and Validation) Ordinance, 1991, is hereby repealed. (2)
Not with standing such repeal, anything done or any action taken
under the Ordinance referred join sub-section (1) shall be deemed
to have been done or taken under this Act as if the provisions of
this Act were in force at all material times.



